19 Oral Answers

“and we arec equipping ourselves, At
the moment, we are not falling behind.

WY FTEQTE WAEY o FA7 TE 919
HAXTT 791 AT ST F ARG F 2 f®
WTE 1 o§rEr g7 aifeedE & s
amfas gfaard 7 F9 g T FIH0
FJiRre F av gr @ § 7 afe gg ara
qgr § a1 I qAraW H qITA qIEHT A
¥q7 gfafxar g ?

SHRI R. YVENKATARAMAN : I nave
answered it  already. The point is, that we
know that there were certain movements and
deployment of the Pakistani Army around
the border, but this can be a part of their
uwsual annual exercise. We have no infor-
mation to the contrary.

MR. SPEAKER : Shrimati Sanyogita
R?ncK Absent, Shri Bhim Singh. Absent.
sShrimati Pramila Dandavate,

waiedta sarR Fan, 7% faeah
q feg o s AW

*348. sitwat sfaar Igwa ) .
=N Wra fag ) i

wrfoen €A 78 IR FY w1 F4 fF

() #a1  fzedr HEz St A
AT FFATICIT  sqT0T W AT
qrarAT fHar qar 4r

(=) =fe gt a1 #4127 sqIAIY

% W FS AT WAHE A fFo ao
¥ @

@) afz g, & 7 FERAF
wRdA go  fwAar am A fRate
(7aat #) fear oy ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.
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(b) and (c) A .Statemcnt is laid on the
Table of the House. '

Statement

Some specific contracts for imports and

signed the India
International Trade Fair, 1983 as indicated

exports were during

below :-

SUMMARY OF BUSINESS
TRANSACTED AND GENERATED.

.

Amount in

Creres (Rupees)

1. Exports 264 14
2. Imports . 31.90
3.  Under negotiation 630,14
4. Export Enquiry . 1.44
5. Retail sales 1.62
6. Trade enquiry 149.21
within India e
Total Ras. 1098 45

SHRIMATI PRAMILA DANDAVATE:
According to the reply of the hon. Minister,
specific contracts of exports are Rs, 264
crores, imports are of Rs. 31 crores and
under negotiations still  soing on are for
Rs. 650 crores. I would like to know (a)
whether it is a fact that Mr. Mohd. Yunus,
Chairman of the Trade Fair Authoirty of
India had expected a business of Rs. 1500
crores in this Fair, if so why is it that
export-imports  achieved is so short of
cxpectations and (b) in view of the adverse
balance of payments position will efforts
be made to increases exports and reduce
imports, and if so what concrete steps are
taken for it,

MR. SPEAKER : If
horses ?

wishes were
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SHRI P.A. SANGMA : What the
Chairman has said in the statement on the
concluding day is, he referred to the last
Fair, and he had  estimated that Rs. 900
crores of business could be generated, and
ultimately it was Rs. 1300 crores. This
time what he has said is that at the moment
the figures stand at Rs. 1100 crores-about
Rs. 200 crores less ; I am  taking the
round figures-and it had come even up to
Rs. 1500 crores, That is what he has said.

As far as the efforts to  inccease the
exports and reduce the imports are concer-
" ned, certainly this is our concerted effort.

SHRIMATI PRAMILA DANDAVATE:
Will the Trade Fair  Authority  of India
make an appraisal of  the recent Fair and
in terms of orders receaived from the
countries outside Eastern Europe and
publish a report of the appraisal so as to
enable the public to make an  honest

judgment about the  performance of this
Fair ?
SHRI P.A. SANGMA : I could not

follow your question.
siwdat wfqar Sxad@ 0 ¥ A1 wEG
2y &, =T FrOT AT FIA 0

SHRI P.A. SANGMA : We will make
1t.

MR. SPAKER : Shri H.N, Bahuguna.
Absent. Shri G. Bhoopathy, Absent Shri
George Fernandes  Absent.  Shri, G.
Narsimha Reddy, Absent. Shri Arjun
Sethi.

Legislation to enforce stricter
Control on New Drugs

'*353. SHRI ARJUN SETHI : Will the
Minister of FINANCE be pleased to state :

(a) whether Government intend (o
cnact a comprehensive legislation to enforce
stricter control on new drugs and to
provide for deterrent punishment for drug
trafficking ; and

(b) if so, the details regarding the
steps Government propose to take to face
the_serious problem of drug abuse in India.
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a) and
(b) A statement is laid on the table of the
House.

Statement

(a) Enactment of a comprehensive
legislation which, besides consolidating, am-
ending and strengtheing the existing laws on
narcotic drugs and psychotropic substances,
will seek to provide, INTER-ALIA, for
stricter control over psychotropic substances
and for deterrent punishment for drug
trafficking, is under  the consideration of
the Goveroment.

(b) In India, so far, there has beea
no serious problem  of drug abuse. Some
illicit consumption mainly of two drugs i.e.
opium and ganja, has been reportedly
persisting in a limited way.

While the Government has been taking
necessary steps to suppresss the illicit
traffic in narcotic  drugs and psychotropic
substances in the country, India has, for
some time, been facing the problem of
transit traffic of some drugs, particularly
opiates and cannabis from some neighbour-
ing countries. A recent development which
has beer causing serious concern to the
Government s the smuggling of increasing
quantities of  heroin into India from the
Near and Middle East region, particularly
since the year 1982, which indicates that
India is  increasingly being used in the
trafficking routes of opiates mainly destined
to Western countries.

With a view to reducing illicit supply of
drugs of abuse, Government have been
taking various measures to tighten the
controls and to intensify preventive and
intelligence ~ activities to  suppress  the
illicit traffic in drugs. The field formations
of the enforcement agencies on thé border
areas have been  instructed to remain-
vigilant, The preventive and intelligence:
machinery of the Customs Department in
these areas is being strengthened in terms’
of man-power and equipment. In addition
to appropriate anti-smuggling measures
taken in coordination with the concerned

‘Central and State enforcement authorities,

close  cooperation with the coneerned





